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Assurance-Report 

S. R. 1736 in Gazette of India 
dated the 26th July, 1969, under 
sub-section (3) of section 122 of 
the Major Port Trusts Act. 1963. 

(2) A statement showing reasons for 
delay in laying the above Noti-
fication. [Placed in Library. See 
No. LT-2337/69J. 

RULES COMMITTEE 
MINUIllS 
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PAPERS LAID ON THE TABLE-Contd. 
SHRI SEZHIYAN (KUMBAKONAM) : 

Sir, regarding item 2, I have a point to 
m;>ke. It is about the Report of the Com-
miosioner of Railway Safety. I do not 
know how Dr. Karan Singh is concerned 
with the Commissioner of Railway Safety. 
Anyhow, thifj report of the Commissioner 
of Railway Safety is on the accident in-
volving the North Bihar Express at Luc-
kresarai Station of Eastern Railway on the 
24th October, 1966. About three years 
have elapsed. Why has there been so 
much delay in making inquiry and placing 
Ihe Report on the Table of the House? 

MR. DEPUTY SPEAKER: It is a lillk 
irregular. 

DR. KARAN SINGH: The office of the 
Commissioner of Railway Safety is under 
the Ministry of Tourism and Civil Avia-
lion. It was removed from the Railway 
Ministry and taken into another Ministry 
in order to ensure its impartia1ity. I will 
find out the reasons for tbe delay and let 
the Ho1.l"'c know about it. 

11.05 HRS. 

COMMITTEE ON GOVERNMENT 
, ASSURANCES 

(i) SEVENTH REpORT 

SHRI KANWAR LAL GUPTA (DeIbi 
Sadar) : J beg to present the Seventb Re-
port of tJ)e Committee on Government 
As.~rances. 

(ii) EVIDENCE 

SHRI KANWAR LAL GUPT.\: I beg 
to lay on the Tahle a copy of the Evidence 
&iven before the Committee on Govern-
ment Assurances, 

11.05~HRS. 

BUSINESS OF THE HOUSE 

THE 1I1lNISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU 
RAMAlAH): Witb your permiSSion, Sir, 
I rise to announce that Government Du.i-
ne" in tbis House during the week com-
mencing Monday, tbe 15th December, 
1969. will consist of:-

(I) Further consideration and passing 
of the Monopolies and Restrictive 
Trade Practices Bill, 1969, as 
passed by Rajya Sabba. 

(2) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(3) Consideration and passing of : 

The Assam Reorganisation 
(Meghalaya) Bill, 1969. 

The Indian Tariff (Amendment) 
Bill, 1969. 

The Requisitioning and Acquisi· 
tion of Immovable Property 

(Amendment) Bill, 1%9. 

SHRI RANGA (Srikakulam) What 
about Mr. Imam's Resolution? 

SHRI RAGHU RAMUAH: It was 
agreed yesterday that it will come up on 
Tuesday. 

SHRI RANGA: It should have been 
mentioned. 

SHRI RAGHU RAMAIAH: It was an-
nounced in the House yesterday. 

SHRI YOGENDRA SHARMA (Begu-
sarai): Sir, a very serious situ2.tion ob-
tains in Jamsbedpur.\bout 40,000 engi-
neering workers have been on strike since 
18th November! 26 days ha~e passed_ 
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IShri Yogendra Sharma] 
This question was raised here and the hon. 
Labour Minister had assured that there 
will not be any victimisation. About 200 
workers have been suspended and because 
of that the strike is continuing. We should 
get some opportunity to discuss it. The 
hon. Labour Minister had given an assur-
ance and this asSurance has DOt been im-
plemented. You may kindly ask the hon. 
Minister to make a statement at least of 
what has been done in order to see that 
his assurance is carried out and the strike 
is called off. If the strike is not called off. 
anything may happen. You know the 
situatiOn in Jamshedpur. Lately, I have 
got the inform2lion. There have been 
police provocations and. if they nre not 
stopped. anything may happen. 

MR. DEPUTY·SPEAKER: Note will 
wiil be taken of that. 
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SHR! CHENGALRAYA NAIDU 
(Chittoor): I support Mr. Randhir 
Singh . 

SHRJ BAL RAJ MADHOK (South 
Dellii): Sir. only eight working day. are 
left-5 days next week and 3 days there· 
after. The Government business: now an-
nounced by the Minister will consume all 
the eight days. 
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Sir, there are a number of importaot 
things which need to be discussed. There 
is a report of the Committee on Defections 
which is being postponed week after week. 
Then there is the discussion on the resolu-
tion of Shri Prakash Vir Shastri about sub-
versive activities. 

Then there are certain issues over which 
the Delhi Administration or the Metropo-
litan Council have no control and which 
have to he discussed in this House. They 
include the problem of unmthorised colo-
nies and admission to Delhi colleges. I 
want that discussion on these matters must 
be held. I do not know if the time will 
he found for them. If there is not time, 
then Government business may be post-
poned to the next session, but these matters 
should he discussed. 

Then I come to the question which Mr. 
Randhir Singh has raised, viz., the ques-
t ion of Chandigarh and about the repor-
ted talks between Pakisttllis and some 
Punjab leaders. Government must make a 
statement about that. I also want the 
Government to make a statement to give 
liS an opportunity to discuss what is hap-
pening in West Bengal. T<>-day only we 
read about an armed robbery in a Calcutta 
hank. It is not a State subject, it is a sub-
ject dealt witl> by the Finance Ministry and 
I want that the Finance Minister should 
make a statement about it. 

MR. DEPUTY-SPEAKER: A calling 
"tlention motion on this subject has been 
admitted for Monday. 

DR. RAM SUBHAG SINGH (Buxar) : 
There is another point. It is not the busi-
ness of the head of tbe administration here 
to go and criticise the other heads of ad-
ministration in States as the Prime Minis-
ler has been doing frequently. Therefore. 
that rnttter also must be discussed next 
week. 
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MR. DEPUTY-SPEAKER: This, I told 
SHRI BAL RAJ MADHOK: There- you, has been admitted. 

fore, for all these questions time must be 
found. If time cannot be found-do what-
ever you like--these subjects cannot be 
postponed just because Government's busi-
ness will be held up and they want to ob-
lige this man and that man and m2ke the 
Parliament go on holiday. 

SHRI RANDHIR SINGH: That Pun-
jab Minister who spoke against the coun-
try should be arrested. 

MR. DEPUTY-SPEAKER: You have 
made your submission. There are other 
lhings also. I am sure all that you raise 
here is being noted down by the Minister 
and will be considered at the proper time. 

DR. RAM SUBHAG SINGH: This is 
a very good point that must be discussed 
because the Government of India is inter-
fering in the State of Bihar. They are not 
allowing the leader of the majority to form 
the Government. Here the Governors' 
Conference is going on. The leader of the 
Congress Party in the Bihar legislature who 
hrs submitted a list of 184 persons must 
be permitted to form a government. (TII-
terruptions) . 

o..iT~Iff:~~~O ~o 
<IT 0 'fiT ~ If'ff.t ~ ~ f1:r.;.rr 
~I 
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~o ~ ~ ~: ~o 1Z'Jo <fto 
~'f~~ I 

MR. DEPUTY SPEAKER: This is not 
Lm occ.asion when we can enter into argu~ 
ment with each other. Submissions have 
heen made by various members who feel 
that certain important items should be in-
cluded. I am sure all these are being noted 
by the Minister in-charge and they will be 
taken up and considered and whatever can 
be done will be done. Kindly have pati-
ence. Let us hear one by one patiently. 

SHRI SEZHIYAN (Kumbakonarn): 
Regarding the proposal of the Govern-
ment to decontrol cement from 1st Janu-
ary, 1970 I feel it is a very important 
question that should be discussed by this 
House. 133 Members of Parliament dur-
ing the last session have sent a Memo-
randum to the Prime Minister and the 
Minister for Industrial Development. No 
reply has since been received for that sO 
far. Also. the Members of the Consult ... 
tive Committee have also expressed them-
selves against any decontrol at this stage 
and for that also no positive action has 
been taken by this Government. It is a 
very important question. This is going to 
alIect the consumers throughout the cOun-
try. If they abolish the price control sys-
tem it is going to encourage monopoly in 
cement industry and help big business. So, 
,I would call upon the Government to 
give some opportunity to this House to 
discuss this question of decontrol of cement 
on a positive Motion. I don't want to 
have some discussion and then it is left 
oIf. I want to have a positive motion 
which should be discussed ro that the 
opinion of the House can be expressed in 
unequivocal terms against any decontrol 
that is contemplated by the Government. 
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SHRI CHENGALRA Y A NAlDU: I have 
to bring to your kind notice two things. One 
is, the situation in Kerala. The United 
Front Government was there. The marx-
ists communist party Government had 
resigned. The communist party today 
who are in miHority party toda\! 
Government. Our Prime Minister had 
instructed the Governor to allow them to 
form the Government. They have allowed 
the minority Government there. 'That is a 
very serious things, asking a minority group 
to form the Government. 

MR. DEPUTY-SPEAKER: You want 
that to be included as a subject for dis-
cussion ? 

SHRI CHENGALRAYA NAIDU: Yes. 

SHRI A. SREEDHARAN (Oadagara): 
AN HON. MEMBER: Too much It is not a minority Government. I want 

bungling is going on... to raise a point of order. (11Z1erruptioll) 
In Kerala. it is not a minority Govern-

MR. DEPUTY· SPEAKER : That ha' ment. It is a majority Government. We 
been noted. will prove our majority absolutely. 

"" ~ ~ ('!;;J'T) : ~ 
~, ~ ~ ~ Qlr"'4tfli'i! 11 ~ 
arm;;r~~~f.t;~~ 
~~~ ifi"(~~fu1i 

SOME HON. MEMBERS-rose 

MR. DEPUTY-SPEAKER: request 
Hon. Members to resume their scats. Why 
did you not call the Assembly? (Interrup-
tions) 
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SHRI P. GOPALAN (Tellicherry): 
What the hon. Member has just now said 
is absolutely correct, it is a minurity Gov-
ernment. (Interruption) 

MR. D~PUTY-SPEAKER : Kindly 
resume your seat. Kindly let me say one 
sentence. (Interruption) I am on my legs. 
What he has stated is one point of view 
and he is entitled to have his point of 
view. But this is not really the time or 
the occasion to enter into a discussion over 
this issue. It has not been admitted. It 
is only a suggestion made. 

SHRI A. SREEDHARAN: I want to 
make a submission. We can understand if 
they want a discussion on the political 
situation in Kerala with regard to the 
formation of the Government-we can 
understand all that-but he said that the 
Kerala Government is a minority Govern-
ment. (Interruption) It is not a minority 
Government. 

SHRI P. GOPALAN: Who said so? It 
is a minority Government. 

MR. DEPUTY-SPEAKER: Let him 
conclude. 

SHRI CHENGALRAYA NAIDU: 
want to say this about the proposal of the 
Government to decontrol cement from 1st 
January, 1970. Goveinrnent have taken 
a very big donation for their party, that is. 
the rebel Congress Party and that is why 
they want to decontrol cement. ... 

SHRI RAGHU RAMAIAH: This is a 
wholly untrue and an unfair allegation. 

SHRI CHENGALRAYA NAIDU: The 
price of cement will go up by Rs. 5 per 
toone; Government purchase about one-
third of the cement that the consumers 
take; as a result, the country's finances will 
suffer. and Government will lose about 
Rs. 3 crores ... 

MR. DEPUTY -SPEAKER: The hon. 
Member has started a discussion. 

SHRI RAM KISHAN GUPTA 
(Hissar): They have taken about Rs. 25 
lakhs. 

SHRI HEM BARUA (Mangaldai): May 
make one submission? This is for you. 

I have already submitted an adjournment 
motion on the failure of Government to 
prevent the armed robbery at the State 
Bank of India branch operating at Cal-
cutta. This is not the first time that sucb 
an armed robbery has taken pia"" 
there ... 

MR. DEPUTY-SPEAKER: That has 
no relevance to the statement made by th~ 
hon. Minister. 

SHRI HEM BARUA: That Was why 
said that it was meant for you. 

MR. DEPUTY -SPEAKER: That is a 
separate point. We can discuss it sepa-
rately. That has no relevance to the 
statement made by the han. Minister. 

SHRI HEM BARUA: J want this 
matter to be discussed. For, this is not 
the first time that there has been such 
armed robbery at Calcutta. 

MR. DEPUTY-SPEAKER: We are 
now only concerned with the busine;s of 
the House for the next week which has 
been announced by the han. Minister. 

SHRI HEM BARUA: That was why 
said that it was meant for you. 

MR. DEPUTY -SPEAKER: cannot 
say anything on that now. \Ve are now 
concerned only with the list of business 
for next week as announced by the hon. 
Minister. 

SHRI S. M. BANERJEE (Kanpur): 
The business for the next week is discussed 
in the Business Advisory Committee first, 
and a convention has been developed that 
normally we should not raise issues here 
in the House without first discussing them 
in the Business Advisory Committee. But 
when the business is announced here, 
naturany we get some opportunity to 
highlight some problems. On the 24th of 
this month. the current session of Parlia-
ment is coming to an end. News has 
appeared in various newspapers that the 
life of the Preventive Detention Act is 
going to end very soon. We would like 
to know whether that is true or not. 

I would plead ,that we should have some 
discussion regarding the abolitlbn of the 
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[Shri S. M. Banerjee] 
privileges and privy purses of rulers, a 
motion for which has already been tahled 
and We would like to have a discussion on 
it for three hours. 

I would also like to submit that in spite 
of the assurances of the Prime Minister 
.lIId the Home Minbter, 1,200 Central 
Government employees are still rotting in 
the streets and have not been taken back. 
We want a statement from the Prime 
Minister on ,this matter. She delivers 
speeches to those who go and meet her, 
and they sound very well, but actually they 
have not been taken back. I would request 
the hon. Minister .... 

SHRI BAL RAJ MADHOK: Thou too, 
Brutus! 

SHRI S. M. BANERJEE: .. , of Home 
Affairs or the Prime Minister to make a 
statement on this. 

Shri Kanwar Lal Gupta called us the 
other day as the drummer-boys of the 
Prime Minister, I was thinking that I 
could call them the dancing girls of the 
Syndicate ... 

MR. DEPUIY-SPEAKER: Order, 
order. Let us not enter into that contro-
versy now. 

SHRI RANGA: I would like some time 
to be found by Government, if possible, 
during the next week, as early as possible, 
or if necessary by extending the duration 
of the session Or by postponing the rest of 
the work. to discuss the law and order 
situation in Wes~ Bengal. The whole House 
is aware of what is happening there. All 
over the State. hunger-strikes or fasts are 
going on. The Chief Minister himself 
who belongs to one of the constituent par-
ties of the United Front has made 80 
many allegations against bis own Ministry 
and against his own Government and has 
given figures of the number of people 
killed Or mauled or robbed and so on. He 
himself bore witness to the fact that there 
i. no proper law and order there and there 
is no security of life. not to speak of pro-
perty, I would request Government to 
give us an opportunity to .. have a full dis-
cussion of' this particular matter. 

SHRI P. GOPALAN: On a point of 
order. .. 

MR. DEPUTY·SPE\KER: How can 
there be a point of order now? A certain 
submission is being mad. by the hon. 
Member for ""nsideration for the purpose 
of its beirig included in the list of business 
for next waek. He may not like certain 
things whkh are being said by the hon. 
Member, but it is only a submis<ion that 
he is making for consideration by the 
House, If the hon. Member Shri P. 
Gopa" '11 has any objection, he can raise 
it at the appropriate stage. Already, I 
find that this item is taking more time Ihan 
it should. So, let bon. Members be very 
brief. 

SHRI RANJEET SINGH (Khalilabad) : 
would submit tbat time should be found 

and also allocated for discussing the 
following subjects which are of primary 
importance. We are already going to have 
a discussion on the law and order situa-
tion in fertain places ... 

MR. DEPUTY -SPEAKER: It is only 
a submission which has been made. 

SHRI RANJEET SINGH: submit 
that we discuss the nation's security in 
general, because disclosures bave been 
made even by people concerned with the 
defence set-up of the country, by people 
like· Vice-Admiral Soman tbat our defence 
is weak in general and that, coupled with 
the breakdOWn of law and order in certain 
States, affects the nation's security in 
general. 

Then, the Bank nationalisation Bill is 
pending before the Supreme Court, and 
judgment may be delivered any day. We 
should be permitted to discuss the conse-
quences arising out of tbat judgment. 

MR. DEPUIY-SPEAKER: That can 
be considered when the judgment is deli-
vered. 

SHRI RANJEET SINGH: We should 
also have an opportunity to discuss 
another small matter relating to the large 
business empire of Ministers, especially a 
Minister' who has got his hand in 42 orga-
nisations; I am referring to Shri Jagjivan 
Ram. 

, I 
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MIL DEPUl"Y -SPEAKER: He eamtot 
lay it on !he Table of the House now. He 
caB ely make his IUbmiaioas. 
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SHRI S. M. BANElUEB: The LaboIIr 
Minister has already made a statement 011 
Jamshedpur. So. you may kindly ask the 
hon. Labour Minister to make a statement 
on this again. 

SHRI SAMAR GUHA (Contai): I _ 
"VerY sorry to point out that the motiOll or 
Shri Prakash Vir Shastri on violent activi-
ties in the country ",hich had beeII iII-
eluded earlier in the list of businea tor 
today has IlUddenly been removed in the 
Revised List of Business for today. I had 
to IlO to Calcutta today morning, but I 
cancelled it yesterday as I found this 
motion was to be taken up today because 
I consider this motion to be very impor-
tant in relation to West Bengal. You know 
!he harvest there has turned into a bloody 
barvest, every day hlmdreds of people are 
injured and dozens of people are beinJ 
1d11ed. Every day reports are coming in 
the papers. Coming as I do from west 
Benpl I wanted to participate in that 
debate and I cancelled my trip to Calcutta 
yesterday evening. but now I find that the 
discnsaion is not being held today. 

MIL DEP1JfY .sPEAKER.: The ",bole 
matter "'85 gone into by the Business 
Advisory Committee and it was decided 
that sinCe there is a heavy backlOl! of 
bnsineas. today. thoush normally it should 
be a boliday. should be • working day ia 
order to dispose of urgent GoveClllllellt 
bnsiness. So, it "'lIS the decision of !!Ie 
BusineM Advioory Committee. 

SHR.l SAMAIl GUHA: Why did ho um-
lead WI then? It is tho whimsical and mer-
curial attitude of the MinUtet" of Parlia-
mentary Atrairs that has changed it. Who 
authorised him to chan", it! 

Then I want to draw the attention of lbe 
Government 10 a serious impropriety, breach 
of the constitutional provisions. being com-
mitted by tbe C",;emment of We.t Bengal. 
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l~ Sama.r GuIJa]. 
Y 011 bow that foreign affairs ~ under the 
exclusive juriodiction of the Centre. I have 
fun sympathy with the NLF, the Viet Nwn 
revolutiODllries, but you might have seen in 
today's papers that the West Uengal Gov-
cmment is png to officially aa:ord a 
reception to them and constitute a fund 
tro.. Ihe Govern_t collen to give Ibat 
de1egMioA. 

SQME HON, MEMBERS: Shame. 

SHRI SAMAR GUHA: Unofficially 
wiD w:eICOlDl> them, and for that matter any 
revolutioDarY, but the question is whether a 
State Government can usurp the right of the 
Centre defined in the Constitution. I want 
to know Government's attitude on that. 

MR. DEPUTY -SPEAKER: 1bat is a 
diJlerent question. I take it that you would 
lite this to be discussed. 

SHRI S. M. BANERJEE: Why don't you 
allow u, to congratulate the UF Govern· 
ment? 

WR. DEPUTY -SPEAKER: Shri K. L. 
Gupta. Kindly conclude in one or two 
!llinu~ Otherwioe, it becomes difficult, 
the wbole day will 80 on like this. 

~ ro """" T!'I' (~ ~) 
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t, ~"if; Jiv: l{T;;;fTll' +RfT 'll111 ~ I 

SlIRIJoU.ll LAKSllMIK.AN'IlIAlI 
(Khammam): Sir, you are a tribal; IIIcv 
are Harijans and· we are womeu. We II'C 
also vet')' bacQard. The otber ca.p _ 
passed the Constitution (Amendment) Bill. 
extending the reservation period for tile 
Schedulod CasIes and the Scheduled Tm.. 
Now, there are alarming reports in .. 
country, in different parts, that some ~ 
actionary partit:!l--the Jan Sangh and the 
Abli coalition-are pressurising the Ca-
tral Government to amend the Hindu ~. 
cession Act regarding property rights 01 
women and a1l!O they are pressurising the 
other Governments. I want an _ 
from the Central Government that !bey 
are not going to yield to this. The t-
Minister must make a statement about It. 

MR. DEPUTY-SPEAKER: All ri.; 
you have made your point. 

SIlRI KANWAR LAL GUPrA: 11Ie 
hon. lady Member need not worry ahoat 
it (lntt!mlption) 

SHRIMATI LAKSHMIK.ANTHAMMA.: 
One more point, Sir. I am mating Ibis 
point seriously: that the women'. 0QIIIIIIi-
sations all over the country are WI}' ~ 
pertutbed about it 'IMy want aD _ 

anee from the Central Govemmea1 lII,aI: 
this i. not going to happen and the GoVfOl-
ment are not going to yiold to this. 

Another IJOhIt is. this. We read ~ !fie 
papers today dlat in U.P. 17 SSP IIWIIben 
are detying their own party. anAl ~ b 
no majority for Shri C. B. Gupta lIMn. 
The Gcnernor must convene the ~. 
(lnteTTMpJicm) 17 SSP members havo IItiIId 
for the suspension of their own 1ea4cr. 
(Inlem.ption) 

SHRI P. GOPALAN: Mr. Deputy-
Speaker, Sir, about the decision taken 1Iy 
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the West Bengal Govemment to Jive a re-
ception·to the NLF de1egatiOll-

MR. DEPUTY-SPEAKER: 'Ibis point 
hili already been made. If you WaDt to 
raise it separately, it can be discussed at 
that time. There cannot be any discussion 
·on this subject now. 

SHRI P. GOPALAN: I take this oppar-
IUIlity to congratulale the UF Government 
of West Bengal for giving a grand reeeption 
to the NLF delegation. 

MR. DEPUTY-SPEAKER: You are a-
tering into a discussion now. Sbri Sayeed. 

SHRI P. M. SA YEED (Laccadive, MiDi-
coy and Amindivi Islands): Sir, this is a 
very serious matter, and this subject has 
not been covered by the Business Advisory 
C'AlmmiUee. It is this. In Uttar Pradesh, 
a minority government is functioning under 
Mr. C. B. Gupta. A section of the people 
who have called themselves dissidents of 
the Congress party and some MLAs have 
already conveyed their assurance to the 
Governor, and they have all said that Mr. 
C. B. Gupta is running a minority govern-
ment. I request that this subject be in-
cluded in the agenda and it should be dis-
cussed threadbare in this House. An oppor-
tunity should be given to the House for 
cli!ICussing this maUer. (llIterruption) 

SOME HON. MEMBERS rQse-

.n Ittto ~o ~ ('!:tT) : ~l>q-~, 
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MR_ DEPUTY-SPEAKER: I do Dot 
think there is anything more to be raised. 
Everything has been said. (lnterruptiolt) 

SHRlMA TI SUSHIL.\ ROHATGI 
rOse-

MR. DEPUTY-SPEAKER: If you agree. 
I will allow that gentleman ODe mimlte 
and the hon. lady Member OIIe minute . 
After that, I will call the Minister. 

11ft 31'PI' Rm NPft (~iIN) : 
n:'" f1f~.o if "T ~ ~ I :;rpr0[ "l<[ '1>') 
;qm'f ~r ~. ~ ifi ":'f: fll"'P-" ~ 'f.T 

'f."':~1 

MR. DEPUTY-SPEAKER: From your 
party, many hon. Members have made thar 
submisdoa. 

.n~A'1' (~): ~ 
$ll", ~ ~T f;fct~ m ~ I I!;~ 
;ft ~ fOf>" ~ smr if; l!~ Iid'r q"fl;-

<IT<: ~ iI1fi'f ~ ~ ~. fOf>" ~ smr 
if; m~ fmrr ~ @.t;;rr ~ f'PiT ~ I 
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SHRIMATI SUSHIlA R.OSATOI 
(Bilbaur) : Seeing that the nonual civic life 
in Calcutta bU been dislocated and busi· 
_ is paralyoed, and the citizen is denied 
baoic tbinp lite aecurity of life and _ing 
that the Constitution is being openly flout. 
ed lIS it happened at the civic reception 
whicb the Calcutta Corporation accorded 
10 the Pra\ldent when neither the national 
naa W&8 nnfurled not" the national antheDf 
_ sung, CIIII _ not bave a special 
oesoion of the Parliament tomorrow or on 
f>OJIle other day for two or tbree bours and 
give priority to the ~lution moved by 
Sbri G"ba? 

'lit • Rm fII1'ft: : ~ 
~~,~~U~~f"'­
~ l<~ <iT'!' 'R Wf;T!If mr-~~ 
~~if;;mr'R"!(~~ 
iFf ~T mil' iflii fu;rr{ ;;rr "Q';T~' ~ 
~if;~'f7~lRT~Cf 
~ 'W t ..... 

11ft Wo ,"0 ""'" : ~~, 
~"I"T ~ ~ ~ -ITd'it m fit; ~ 
~ if; ~~ ~ 'Rll'r.t.~~, 'llT <rn'f 

A-~.rtT ~T "I"T ~ q;:: ti. ~ ~ 
IflIT ;no t I 

So far as the International FUm Festiftl 
is concerDed _ are unable to tyag thea 
films. If Mr. Tyagi wants, let him tytJg 
them. There n notbiq immoral in thea. 

11ft. sma ~: 3fmiT!8 
q(T ~, cr;;;ft If>T f~ I oUlf 61-
qiof ~f ~.~~. I 

SHR.I IlAGHU IlAMAIAH: Hoa. 
mcmbem bave made various suggestion! 
about various matters which they consider 
important. Some of tbem were before the 
Busineos Advisory Committee wben It 
considered some of these things at the last 
meeting. In respect of some of them, pr0-
vision haa already been made either in the 
~ of Government or by way of 
discussion., which the bon. Speaker hR._ 
fixed. I am not belittling any of these 
items, but it is a question of priorities aDd 
time. 

SHRI RANDffiR. SINGH: Let there be 
a debate in the House on Cbandigarh. 

SHRI IlAGHU IlAMAIAH: If there is 
any item of great importance which IwI 
been left over, I am sure tbe Businesoo 
Advisory Coounittee will again consider 
such matten. 

Mr. Guha rai!ed the point about Mr. 
Prak""b Vir Shastri'. part·beard motiOll. 
Mr. Prakash Vir Shastri had bimself said 
that be will not be in Delhi today and be 
had requested the Government to postpone 
it to a later date. That i~ why it has bee. 
done. 

11.45 1hlI. 

RE: INDIAN TARlJ-'F (AMENDMENT) 
Bll.L 

MR. DEPlTIY·SPEAKER: Now intro. 
duction or Bm,. Sbri Bbagat. 


